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| Shri Akhays Mishre, learned Additional C dn ae o
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| worked ag E.D.Postal Runner at ﬁrlakhemund fé&)\,
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He died on 10,7.1995. He left behind his | 3“% g -41\”'\3.\‘
wodow, the present applicant and a daughter., 36896
Respondent 4, v.z. Sub-Divisiondl Postal | S \%

r particulars by his letter dated 23.8.1995 |
and they were furnished. Thereafter on a
representation to the Collector, Gajapati _ B
District, an endorsement is madde by the %-"S?S C:D Q3
\_\. Collector vide Annexure-8 dated 6.5.1596 @E\

y‘f stating that prompt steps may.be taken Y \S R etk
to give succour to the “peor family". '
NlJ By Anmexure-6, the Respondent stated that
the application of the applicant wag sent J
t¢ the higher authorit ies for consideritjn.
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of decisions of the Supreme Court that
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